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Kum,Ch,Vijaya Lakshmi

w
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kegional Director Employee's State : ' ||
Insurance Corporation, Hill Fort, _
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P
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. |
. . Counsel for the Respondents

.. Mr,N,R.Devraj

CORAM: . ‘

HON*BLE SHRI T,CHANDRASEKHARA REDDY, MEMBER (JUDL.)




-

®.

fit and pioper in the circumstances of the case.

. promoted as u.b.C. on regular pasis on 18,7,1981. A
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This is an application filed under section 19 of

the :dministrative Tribunals Xt to direct the respondents to

step up and retix applicant's pay &S U.D.c. equal toithe. pay
of his junior (P K.h.Murthy) and to pay arrears on such

refixetion and to pass such other order or orders asmay deem-

The facts giving rise t this O.A. in brigf ere

as follows:i-

~

2, , The appllccnt was app01nted as L,D.C, in Lhe

‘corporation of respondents on {20, 3.1974, The applicant was

promoted &s u.D.C. on 18.7.1981 on regular basis, Onle Sri
E;K.L;Murthy who is junior to the applicant was appointed
as L.D.-. on28 4,1976 in the respondents corporationgs| He was

Sri

A

P.K.l.durthy junior to the aypllcant was p;omoted an |adhoc

bzsis &s U.D.C. earlier than the applicant, the p&y of said

STi P.K.oMurthy wes fixed at a higher rate than that] of the

!
- : | _
applicant when the spplicant was regulerly promoted ls v.D.C.

|
ted on
éplicaﬁt

on 18.7.1981, As junior toO the applicant, W8S pIromo

adhoc basis egrller than the appllcantanc when the 23

was promotec On regular basis, an anomzly @roses as The pay ©f

the applicant was lessthan that of his junior Sri P.T.h.Murtﬁy.

This disparity in pay had continued. So, the presentt O.A. is
filed by the applicant for the fGllEf as dlIEcdy indicated

abhove,

3. Today we have heaid Mr.8.5.kahi, Advocate|for the

applicant ané Mr.N...Devraj, Standing Counsel for the responden

Mr,N.k.Devraj opposes the admission of this o.A. on the ground

of limitation. It is well settled that with regard|to the
fixation of pay and grant of pensionary benefits thexe cannot

be any queétion of limitation &s the grdevance would [be of
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continuous nature. So, in view of this position, we are|of
the opinion that it is not open for the mespondents to raise
in this O.A.; the point of bimitation. But no doubt, the parties

. ' |
that approach the Tribunal are governed by the Provisioms of |

Section 21 of the Administrative Tribunals Act, which deals with
the queStiOn'Of limitation, As we are dealing with the|case of

continucus grievance, in view of the provisions of Section 21

of the Aministriative Tribunals «ct, the monetary benefilts thaﬁ

are to be gmanted to the apblicant are.to be restrictedifonly

ftor a period of -one year prior to the filing of this O.JA.

4, The stepping up of pay should be done w,e.f.l[the ‘
. ’ |
romQtio . \
date of(%hg ?gniox Government servant subject to the fulfilment

of the following concitions, namely s=-

(2) both the junior &nd the senior Government
servants should belong to the same cadre
and the posts in which they have been b
promoted should be identical in the Same w
scale, :

(b) the pre-reviseé ané revised scales of pay
"' of the lower ané higher posts in which they
are entitled to Grew pay, should be identi

- ¥
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The applicant satisfie® sl the Jlowmzc concitions referlto above.
|
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5. 55, in view of this position, the pay of the epplicant
is liaple to be stepped up eqguil to that of his juniorfjané nence
a direction is lisble to be given to the respondents on the lines

indicated above.

6. Hence, the responcents are directed to step up
notionally the pay of the appliéant‘on pai with his juniﬁr

N AN
S;i P.K;L.Murth;kshe post of UJL.Ce w,e.f, 18,7.1981 and
grant all notional benefits in the post of U.L.C. and [the *

other post%/pOStéto which the applicant was promoted, Further,

we direct the respondent$ to grant actucl'nonetary penefits

T « <"L—-———‘f
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_,,ww”;(#/” Road No.l12, - Banjara Hills. Hyderabad. ‘ .

s f

' date of filing of this 0.A,

*

to the applicant w.e.f. 25ﬂ§1199@ which is one year fro

other reliefs with regard to payment of interest etc are I

. regused,

The bartiés shall bear their own costs,

I
(T .CHANDRASEKHARA BEDDY) |
Member (Judl. § :
, I
Dated : 3rd March, 1993 ; '
‘ : %

(Dictaﬁed in Open Court)
: : ' Deputy Regisé

i. The Regional Director Employee's
State Insurance Corgporation,
Hill ForteRoad, Adarahnagar¢
Hycerabad.

2. One copy to Mr.B, S.Rahl, Advocate, 33,Rock Roof-lEI

3, One copy to Mr.N.R,Devraj, Sr.CGSC.CAT,Hyd
4, One spare coOpye

pvm

O.A, is allowed accordingly.
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LD
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|
ORLER/JUDGMENT »
.
R.P./C.P/M.A. Na.
) bodn
BQA.N’I l7©/q3
T.A.No, - (W.P.No, )

1

Adnitted ang Interim directions

issudd,

Allowed
< L ]
DM spoged of with direetions

Lismi

sed as withdrawn
; Dismissed

Dispissed for default
Re jected/Ordared

No order as to costs, glf:>3) 3j>
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